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IN THe CENIRa L «4RMINISTRAT IVE TR IBUNaL:CULTACK

Original a-pplicaétion No.92 of 1995

Cuttack this the 15thdey of Sept.' 1995

M.M. Sethy applicant (s)
Versus
Unkon of India & Others i Re spondent (g)

(FOR INSTRUCT IONS)

l. whether it be fefd€rred to reporters or not 7 N"'

2. Whether it be circulated to all the Henches of the [N,.
~€entral Administrative Tribunals or not 2

(H R JENIRA JRe
Ms MBER (WDMR IFTRAT IVE)



CLNIRAL ADMIN ISTRAT IVL TR IBUMAL:CUITACK BLNCH

Original Application No. 92 of 1995

Cuttedck this thelSth day of Sept.' 1995

IHE HONOURABLE MR oHeRAJENDRe RaS&D, MLMBLR @DMN) 3

Manpemohdn Sethy, dged cbout 30 years,
S/o.late Bai Sethy, Pharmecist Grede-1I,
Talcher Health Unit, S «&WRallway,

At /POiTalcher Rly Station, Distiséngul

cee AE)pl icdnt

By the Advocate: M/s.Y.Mohanty
P Biswal
BN «Mohént y=2

Versus

l. Unicn of India, represented through
the Gerneral Minager, S.LRailway
Garden Redach, Calcutte=-43
3. DBivigional Railway Minager, = RKRallway,
Khurda Roagd,aT/POsJatani, List :Khurda
Khurda Roagd, At/POsJatani, Dist :Khurda
4. Divisionel Medical Officer, Cheirmin
Station Quarter Committee, S Railway
ot /POslalcher Railway Station
Dist s:angul
5. A, h@&nkappin, S/o0.léte S #chyuthanedar
working @s Driver Loco, Talcher Sei.
Railway, &t/POilalcher Railway
Station, Districtsapgul
cos Re spondents
By the Advocate @ Mr.,Ashok Mohanty
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MR oH RAJL NDRA

BRASAD, MuMBLR (WDMN) ¢ The applicant, Shri M.M.Sethi,
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Pharmisist, Talcher Health Unit, had been wllotted & Type-1I
quérter. Respondent 5, #.Thankappan, Loco Driver, was
dllotted a Type-iI gudarter. The qudrtersallctted to these
two officials were held, respectively, in medical and
mechanical pools. On 19.10.1994, these two officials
submitted an dpplication to the Chairmen of the local
Luertering Committee requesting for cermission to
mutually exchange the s@id quarters. The sd¢me wds permitted
by the Chairmén by én endorsement on the body of the
application.,. .
2e on 7.1.1995, Thankappeén compleined to the
Government Railwey Porlice, Lalcher, thet the dapplicant,
MeMeSethi, had forcibly occupied his querters and was
thereby causing incorvenience to him. &&rlier, on
5.10.199, the DR Me(P) Khurde Road, hed stayed the
mutud l exchénge of qudrters between the officials e¢s the
same was not permitted by rules. T'he D& M. {Mechanical)
a¢lso subsequently intimsted the Cheirman of the (uartering
Cimmittee thet such mutual €@xchénge of quérters of different
types in different pools wés not ermissible. On 26.12.199,
the Sr.Divisional Mechaniceél Engineer <asked the Sr.R.M.O.
and Chairman of the jmartering Committee toget the
guérter vacated by Shri Sethi. Upon this, on 3.1.1995,

h the latter asked the applicant to vacate
the querter allotted to Thénkappan but occupied by him.
It is seen thét «t some stége the Reilwdy Workers' Union
had also objected to this irreguldr exchange of quiérters

between tyo pools.
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3. Lhe dpplicdnt continues to be in the
occupation of the s@id quérters and prays for the gua@ shing
of orders disallowing the mutual exchdnge of quarters
between himse lf and Regpondent 5.
4 The menner in which the willingness of
Shri Thenkeéppen for mutual exchaénge of quirters was
obtd ined seems t0O have been que st ioneble, Respondent
Thenkeppan has mide certain serious chidrges in this
regdrd not only to his depertmenta] superiors but to
the railway police as welle. These allegations have not
been countered by the dapplicant,
s The querters which have been mutually
exchidnged ére said to be of different types. They &are
also in different pools. The rules of allotment of
quérters in the railways do not permit such mutual
exchenge. The approval initially given by the Chairmen
of the uartering Committee was without jurisdiction
and did not f£ollow any reguleétion. The approvel seems
to have been dccorded hastily end without consulting
the other members of the \wuertering Committee.
6. The action taken by the Divisional Reilway
Manager, Sre.Divisionsl Mechénicel Engineer and Sr.Rivision=l
Personnel vofficer are in dccordénce with the rules.
Iresmuch as no epproval was obtained from the competent
duthority, i.e. the DR.Me, in this metter, the
approval initielly given by the Chaeirman of the (wertering
Committee wés abinitio flawed <end cannot be taken

cognizance,of. It wds rightly counterminded by the
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. competent authority.
7 1he mutwl exchiange of quarters has been
dome in @ seemingly surreptitious eénd irregular ménner
dnd @lso possibly in questionable circumstances. Such
exchidnge is not envisaged by <ny rule and is likely to
dislocate the apportionmentgy of quarters between the
medical and mechanical wings.
The reliefs cldimed by the applicant are
therefore inadmissible. The applicétion fails. NoO costs.

b

B .K.Sahoo//



